GOVERNMENT OF KARNATAKA

No.UPLOK-1/DE/168/2015/ARE-14 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 20/06/2020
RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri Kirankumar Kori, Head Master, Government
High School, Muthagi Village, Kalaghatagi Taluk,
Dharwad District;

2) Sri J.B.Hanagal, Second Division Assistant, Govt.
High School, Muthagi Village, Kalaghatagi Taluk,
Dharwad District; and

3) Sri S.S. Achammanavar, Group-D employee, Govt.
High School, Muthagi Village, Kalaghatagi Taluk,
Dharwad District — Reg.

Ref:- 1) Govt. Order No.ED 15 SLB 2015, Bengaluru dated
6/3/2015.

2) Nomination order No.UPLOK-1/DE/168/2015,
Bengaluru dated 6/4/2015 of Upalokayukta-1, State
of Karnataka, Bengaluru

3) Inquiry Report dated 18/06/2020 of Additional
Registrar of Enquiries-14 Karnataka Lokayukta,
Bengaluru

The Government by its order dated 6/3/2015 initiated the
disciplinary proceedings against (1) Sri Kirankumar Kori, Head
Master, Govt. High School, Muthagi Village, Kalaghatagi Taluk,
Dharwad District; (2) Sri J.B. Hanagal, Second Division Assistant,
Govt. High School, Muthagi Village, Kalaghatagi Taluk, Dharwad
District and (3) Sri S.S. Achammanavar, Group-D employee, Govt.
High School, Muthagi Village, Kalaghatagi Taluk, Dharwad District
(hereinafter referred to as Delinquent Government Officials 1 to 3,
for short as DGO-1, DGO-2 and DGO-3 respectively) and entrusted

the Departmental Inquiry to this Institution.
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No.UPLOK-1/DE/168/2015/ARE-14

2) This Institution by Nomination Order No.UPLOK-1/DE/168/
2015 Bengaluru dated 6/4/2015 nominated Additional Registrar
of Enquiries-1, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 to 3 for the alleged charge of misconduct, said to
have been committed by them. Subsequently, by Order No.
UPLOK-1/DE/2017 dated 6/7/2017, the Additional Registrar of
Enquiries-7, Karnataka Lokayukta, Bengaluru was re-nominated
as inquiry officer to conduct departmental inquiry against DGOs 1
to 3. Again as per Order No.UPLOK-1&2/DE/Transfers/2018
dated 6/8/2018, the Additional Registrar of Enquiries-14,
Karnataka Lokayukta, Bengaluru was re-nominated as inquiry

officer to conduct departmental inquiry against DGOs 1 to 3.

3. The DGO-1 Sri Kirankumar Kori, Head Master, Govt. High
School, Muthagi Village, Kalaghatagi Taluk, Dharwad District;
DGO-2 Sri J.B. Hanagal, Second Division Assistant, Govt. High
School, Muthagi Village, Kalaghatagi Taluk, Dharwad District and
DGO-3 Sri S.S. Achammanavar, Group-D employee, Govt. High
School, Muthagi Village, Kalaghatagi Taluk, Dharwad District was
tried for the following charge:-

“Charge No.1 against DGO-1 & 2

While you the DGOs 1 and 2 Sri Kirankumar Kori
working as Head Master, (2) Sri J.B. Hanagal, working
as Second Division Assistant, Govt. High School,
Mutthagi Village, Kalaghatagi Taluk, Dharwad Dist.
have failed to properly verify the service register of
DGO-3 Sri S.S. Achammanavar, working as D-Group
Employee, Govt. High School, Mutthagi Village,
Kalaghatagi Taluk, Dharwad District and have wrongly
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entered his date of birth as 17/11/1952 instead of
17/11/1951 and thereby allowed him to continue
under HRMS Scheme and draw excess salary of
Rs.1,05,816/- from December 2011 to June 2012 and
thereby you the DGOs have failed to maintain absolute
integrity and devotion to duty and committed an act
which is unbecoming of Government Servants and you
are guilty of misconduct under Rule 3(1)(i) to (iii) of
KCS (Conduct) Rules, 1966.

Charge No.2 against DGO-3:
While you, the DGO-3 Sri S.S. Achammanavar,
working as D-Group employee, Govt. High School,
Mutthagi Village, Kalaghatagi Taluk, Dharwad District
have wrongly continued in service and received salary
of Rs.1,06,861/- even after retirement up to June
2012 knowing fully well that your date of

17/11/1951 and retirement date is 30/11/2011 and

14
pirtn is

thereby continued under HRMS Scheme and thereby
you DGO-3 has failed to maintain absolute integrity
and devotion to duty and committed an act which is
unbecoming of a Government Servant and you are
guilty of misconduct under Rule 3(1)(i) to (iii) of KCS
(Conduct) Rules, 1966.”

4. The Inquiry Officer (Additional Registrar of Enquiries-14) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO-1 Sri Kirankumar Kori, Head Master, Govt. High
School, Muthagi Village, Kalaghatagi Taluk, Dharwad District;
DGO-2 Sri J.B. Hanagal, Second Division Assistant, Govt. High

School, Muthagi Village, Kalaghatagi Taluk, Dharwad District and
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DGO-3 Sri S.S. Achammanavar, Group-D employee, Govt. High
School, Muthagi Village, Kalaghatagi Taluk, Dharwad District.

S: On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. As per the First Oral Statement submitted by DGOs 1 to 3;

(i) DGO-1 Sri Kirankumar Kori is due to retire from
service on 31/1/2043;
(11) DGO-2 Sri J.B. Hanagal is due to retire from service

on 31/5/2026
(iii) DGO-3 Sri S.S. Achammanavar has retired from
service on 30/11/2011

7! Having regard to the nature of charge proved against DGO-1
Sri Kirankumar Kori; DGO-2 Sri J.B. Hanagal and DGO-3 Sri S.S.
Achammanavar;

(i) it is hereby recommended to Government for
imposing penalty of withholding four annual
increments payable to DGO-1 Sri Kirankumar Kori,
Head Master, Govt. High School, Muthagi Village,
Kalaghatagi Taluk, Dharwad District with

cumulative effect;

(i) it is hereby recommended to Government for
imposing penalty of withholding four annual
increments payable to DGO-2 Sri J.B. Hanagal,
Second Division Assistant, Govt. High School,
Muthagi Village, Kalaghatagi Taluk, Dharwad

District with cumulative effect; and
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(iii) it is hereby recommended to Government for
imposing penalty of withholding 10% of pension
payable to DGO-3 Sri S.S. Achammanavar, Group-
D employee, Govt. High School, Muthagi Village,
Kalaghatagi Taluk, Dharwad District for a period of

10 years.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA)
Upalokayukta-1,
State of Karnataka, 7
Bengaluru
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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/168/2015/ARE-14 Multi Storied Building,

Present :

Dr.B.R.Ambedkar Road,
Bangalore-560 001,
Dated: 18/06/2020.

ENQUIRY REPORT

Smt. K.Bhagya, Additional
Registrar of Enquiries-14
Karnataka Lokayukta
Bangalore.

Sub: Departmental Enquiry against 1)Sri Kiran

Kumar Kori, Head Master, 2)Sri J.B.Hangal,
Second Division Assistant and 3)Sri
S.S.Achammanavar, D-Group Employee
(Now retired), Govt. High School, Muttagi
Village, Kalaghatagi Taluk, Dharwad District

— Reg.

Ref: 1. Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BGM/3030/2012/ARLO-1
Dated: 30/12/2014.
2. Government Order No. 138 15 axf0erd 2015

Bengaluru Dated: 06/03/2015.

3. Nomination Order No:UPLOK-1/DE/ 168/
2015, dated: 06/04/2015 of Hon’ble
Upalokayukta-1, Bangalore.

4. As per order No.UPLOK-1/DE/2017 Bangalore,
Dated: 6.7.2017 file transferred from ARE-1
to ARE-7.

4. Order No.UPLOK-1&2/DE/Transfers/2018
Bengaluru, Dtd: 06/08/2018 file is transferred
from ARE-7 to ARE-14.

* k % %

The complainant by name Sri Durugappa Harijana, R/o

Mutthagi Village, Kalaghatagi Taluk, Dharwad District has filed
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the complaint against (1)Kiran Kumar Kori, Head Master, (2)
J.B.Hangal, Second Division Assistant and
3)S.S.Achammanavar, D-Group Employee of Government High
School (Now Retd.,) Mutthagi Village, Kalaghatagi Taluk,

Dharwad District alleging misconduct.

After completion of the investigation, a report was sent to the
Government u/s. 12(3) of the Karnataka Lokayukta Act as per
reference No.1. In pursuance of the report, the Government of
Karnataka was pleased to issue the G.O. Dated: 06/03/2015
authorizing Hon'ble Upalokayukta-1 to hold enquiry as per
reference No.2. In pursuance of the G.O., the Nomination was
issued by the Hon'ble Upalokayukta-1 on 06/04/2015
authorizing ARE-1 to hold enquiry and to report as per
reference No. 3 and again this file was transferred from ARE-1
to ARE-7 as per reference No.4. In turn, this file is

transferred from ARE-7 to ARE-14 as per reference No.5.

On the basis of the Nomination, the Articles of Charge against
the DGOs 1 to 3, framed by the Additional Registrar of
Enquiries-1 which includes Articles of Charge at Annexure-I
and Statement of Imputation of Misconduct at Annexure No. II

are as follows:-
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ANNEXURE-I

CHARGE No.1 against DGO 1 and 2:

While you DGOs 1 and 2 Sri
Kirankumar Kori, working as Head Master,
(2) Sri J.B.Hangal, working as Second
Division Assistant, Govt. High School,
Mutthagi  Village, Kalaghatagi  Taluk,
Dharwad District have failed to properly
verify the service register of DGO.3 Sri
S.S.Achammanavar, working as D-Group
Employee, Govt. High School, Mutthgagi
Village, Kalaghatagi Taluk, Dharwad District
and have wrongly entered his date of birth as
17.11.1952 instead of 17.11.1951 and
thereby allowed him to continue under
HRMS Scheme and to draw excess salary of
Rs.1,05,816/- from December 2011 to June
2012 and thereby you the DGOs have failed
to maintain absolute integrity and devotion
to duty and committed an act which is
unbecoming of Government Servants and
you are guilty of misconduct under Rule

3(1)(i) to (iii) of KCS (Conduct) Rules 1966.

CHARGE No.2 against DGO.3:
While you the DGO 3, Sri

S.S.Achammanavar, working as D-Group

%



Employee, Govt. High School, Mutthagi
Village, Kalaghatagi Taluk, Dharwad District
have wrongly continued in service and
received salary of Rs.1,06,861/- even after
retirement upto June 2012 knowing fully
well that your date of birth is 17.11.1951
and retirement date is 30.11.2011 and
thereby continued under HRMS Scheme and
thereby you DGO.3 has failed to maintain
absolute integrity and devotion to duty and
committed an act which is unbecoming of a
Government Servant and you are guilty of
misconduct under Rule 3(1)(i) to (iii) of KCS
(Conduct) Rules 1966.

ANNEXURE-IT
STATEMENT OF IMPUTATION OF MISCONDUCT

On the basis of a complaint filed by Sri
Durugappa Harijana, r/o Mutthagi Village,
Kalaghatagi Taluk, Dharwad District, an
investigation was taken up under the
Karnataka Lokayukta Act against you DGOs 1
to 3 Sri Kirankumar Kori, Head Master (2)Sri
J.B.Hangal, Second Division Assistant and (3)
Sri S.S.Achammanavar, D-Group Employee,
Govt. High  School, Mutthagi Village,
Kalaghatagi Taluk, Dharwad District and

P
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entrusted to Superintendent of Police,
Karnataka Lokayukta, Dharwad, for
investigation and to report, who in turn sought
report from the Head Master of Govt. High
School, Mutthagi Village.

The 1.0. has submitted report of the
investigation, wherein it is opined that the date
of birth of DGO.3 has been entered in HRMS
as 17.11.1952 instead of actual date of birth
17.11.1951 by the then Head Master and the
Second Division Assistant- DGO.2 without
verifying the service register of DGO.3, has
failed to bring to the notice of Head Master
about date of retirement of DGO.3 and thereby
DGO.3 has been paid excess salary from
December 2011 to June 2012 amounting to
Rs.1,05,861/-. The report of investigating
officer is part of this imputation of misconduct.

The facts supported by the material on
record prima facie showed that the DGOs,
being public servants, have failed to maintain
absolute integrity besides devotion to duty and
acted in a manner unbecoming of public
servants and thereby committed misconduct

and made themselves liable for disciplinary

action.



Since the facts and material on record
prima facie showed that the DGOs have
committed misconduct as per Rule 3(1) (ii) &
(iii) of KCS (Conduct) Rules, 1966, acting
under Section 12(3) of the Karnataka
Lokayukta Act, recommendation was made to
the Competent Authority to initiae disciplinary
proceedings against the DGOs. Accordingly,
the Government after considering the report,
has entrusted the enquiry to Hon’ble
Upalokayukta. Hence, the charges.

The aforesaid ‘articles of charge’ served on the DGOs
no.1 to 3, the DGOs 2 and 3 have appeared before this
authority on 16/06/2015 and their first oral statement under
Rule 11(9) of KCS (CCA) Rules, 1957 recorded. DGO-1 had
appeared on 03/08/2015 and his first oral statement was
recorded. The DGOs have pleaded not guilty and claimed to

be enquired about the charges.

According to the complainant’s complaint, i.e, Ex.P.1, one Sri
Kirankumar Kori was working as the Head Master of
Government High School, Mutthagi Village, Kalaghatagi
Taluk, Dharwad District and one Sri J.B.Hangal was working
as Second Division Assistant in the said school and one Sri
S.S.Achammanavar was working as the D-Group Employee in

the said school. The D Group Employee S.S.Achammanavar
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ought to have been retired on 30.11.2011 itself as his date of
birth is 17.11.1951. But, the Head Master of the said school
as well as the Second Division Assistant of the said school
have wrongly entered his date of birth as 17.11.1952 instead
of 17.11.1951 and thereby allowed him to continue in service
and also allowed to draw excess salary of Rs.1,02,160/- from
December 2011 to June 2012. The said S.S.Achammannavar
though aware of the fact that his date of birth is 17.11.1951,
he had continued in his service till June 2012 and thereby
drawn the salary. Thus, these three Government servants
have committed all these things knowingly and thereby
committed misconduct and dereliction of duty. Hence,
prayed to investigate into the matter and to take action

against those three persons.

After filing the present complaint before this authority, the
comments were called by the DGOs. The 1st DGO Kiran
Kumar Kori submitted his comments by contending that,
from 1.1.2008 to 31.7.2009 one S.S.Jadar was working as the
Incharge Head Master of the said school. During the said
period, in the month of 2008 the HRMS has been newly
introduced and the salaries were drawn by the staff through
the HRMS. From 1.8.2009 to 12.7.2010, one S.D.Sugate was
working as the Head Master of the said school. He had not
observed the retirement date of the said S.S.Achammanavar
as he had not verified service register. But, the said
S.S.Achammanavar had continued his service as a D-Group

Employee for a period of 6-7 months and also drawn his

)
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10.

11.

monthly salary without informing his date of retirement to the

Head Master.

The DGO no.2 submitted his comments contending that, as
the Head Master of the said school only prepared the salary
bill, he is responsible for all the things took place.

The DGO No.3 has not submitted his comments.

Earlier at the time of sending report u/s 12(3) of Karnataka
Lokayukta Act, the respondents were five. The comments
were called by the earlier Head Masters by name S.S.Jadar
and S.D.Sugate also. But, report u/s 12(3) of Karnataka
Lokayukta Act was sent against these three DGOs only.

On careful consideration of the materials on record the reply
submitted by the DGOs, this authority found the explanation

not satisfactory.

The facts supported by the material on record prima facie
showed that the DGOs, being public servants have failed to
maintain absolute integrity besides devotion to duty and
acted in a manner unbecoming of Government servants and
thereby committed misconduct as per Rule 3(1)(ii) & (iii) of
KCS (Conduct) Rules, 1966 and made themselves liable for

disciplinary action. Hence, the enquiry.
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12.

13.

14.

15.

16.

17.

The Disciplinary Authority has got examined the
Investigating Officer as PW-1 and Ex.P.1 to 7 got marked on
its behalf. On the other hand, the DGO no.1 got examined as
DW-1 and DGO no.2 got examined as DW-2, Ex.D.1 & 2 got
marked on their behalf.

At the later stage, the DGO no.3 did not appear before this
authority. His counsel also filed retirement memo from
appearing for him. On 16.7.019 he has been placed as

exparte.

The points that arise for my consideration are:
Point No.1 : Whether the charges framed against

the DGO no.1 to 3 are proved?
Point No.2 : What order?

Heard, perused the entire case record and heard the

argument of both the side.
My answer to the above points are as here under:

Point No. 1: In the affirmative.

Point no. 2 : As per final order for the following ;

REASONS

Point No.l : Sri Durugappa Harijana, R/o Mutthagi Village,
Kalaghatagi Taluk, Dharwad District has filed the complaint
against (1)Kiran Kumar Kori, Head Master, (2) J.B.Hangal,

Second Division Assistant and 3)S.S.Achammanavar, D-Group
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Employee of Government High School, Mutthagi Village,
Kalaghatagi Taluk, Dharwad District alleging misconduct and

dereliction of duty.

According to the complainant’s complaint, i.e, Ex.P.1, one Sri
Kirankumar Kori was working as the Head Master of
Government High School, Mutthagi Village, Kalaghatagi
Taluk, Dharwad District and one Sri J.B.Hangal was working

as Second Division Assistant in the said school and one Sri

- S.S.Achammanavar was working as the D-Group Employee

in the said school. The D Group Employee
S.S.Achammanavar ought to have been retired on
30.11.2011 itself as his date of birth is 17.11.1951. But, the
Head Master of the said school as well as the Second Division
Assistant of the said school have wrongly entered his date of
birth as 17.11.1952 instead of 17.11.1951 and thereby
allowed him to continue in service and also allowed to draw
excess salary of Rs.1,02,160/- from December 2011 to June
2012. The said S.S.Achammannavar though aware of the fact
that his date of birth is 17.11.1951, he had continued in his
service till June 2012 and thereby drawn the salary. Thus,
these three Government servants have committed all these
things knowingly and thereby committed misconduct and
dereliction of duty. Hence, prayed to investigate into the

matter and to take action against those three persons.

After filing the present complaint before this authority, this
authority had called comments from these three DGOs along

with other two head masters who were working in the said
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highschool. The 1st DGO Kiran Kumar Kori submitted his
comments by contending that, from 1.1.2008 to 31.7.2009
one S.S.Jadar was working as the Incharge Head Master of
the said school. During the said period, in the month of
2008 the HRMS has been newly introduced and the salaries
were drawn by the staff through the HRMS. From 1.8.2009
to 12.7.2010, one S.D.Sugate was working as the Head
Master of the said school. He had not observed the
retirement date of the said S.S.Achammanavar as he had not
verified service register. But, the said S.S.Achammanavar
had continued his service as a D-Group Employee for a
period of 6-7 months and also drawn his monthly salary
without informing his date of retirement to the Head Master.
The DGO no.2 submitted his comments contending that, as
the Head Master of the said school only prepared the salary
bill, he is responsible for all the things took place.

The DGO No.3 did not submit his comments.

The DGO no.1lto 3 did not file their written statement.

Here, in this case the complainant lodged the present
complaint before this authority on 2.8.2012, he did not
appear before this authority to give his evidence. So, this
authority examined the then Incharge Superintendent of
Police, Dharwad, by name Sri Lingareddy who has submitted
his report, as PW-1. He has deposed before this authority
saying that, the complainant lodged a complaint before the

earlier Superintendent of Police, Dharwad as per Ex.P.1, i.e,
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the complaint on 7.8.2012 itself. So, he had directed the
BEO, Kalaghatagi to investigate into the matter and to send
the report. So, the BEO, Kalaghatagi in turn directed the
Head Master of the Government High School, Mutthagi to
send his report regarding the said matter. On 13.9.2012 the
Head Master of Government High School, Mutthagi sent a
detailed report to him along with the relevant documents. He
has reported that, even though the DGO no.3 ought to have
been retired on 30.11.2011 itself, he had continued in his
service till June 2012 and drawn the salary. In the service
register the date of birth of the DGO no.3 was mentioned as
17.11.1951, but while entering in HRMS, it has been entered
as 17.11.1952. The DGO no.l1 & 2 being the Head Master
and the Second Division Assistant of the said school, have not
verified the DGO no.3’s service register and entered his date
of birth in HRMS wrongly and allowed the DGO no.3 to
receive salary from 30.11.2011 to June 2012 and thereby the
three DGOs have committed dereliction of duty while working
as Government Servants. The said report is got marked as
Ex.P.2. The report sent by the then Incharge Superintendent
of Police, Dharwad Lokayukta is got marked as Ex.P.3. The
documents annexed along with the Ex.P.2 report are in total
got marked as Ex.P.4. The other relevant documents
submitted by the the then Incharge Superintendent of Police,
Dharwad Lokayukta are got marked as Ex.P.5 to 7.

I have gone through the report sent by Head Master, i.e, the
DGO no.1, Government High School, Mutthagi, Kalaghatagi
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Taluk, Dharwad District. In his report, he has clearly stated
as, “Brzmen e33R Beomw TR B 3TEBTT 36e0, WodLLIRIRODIRN,
Ome0s: 04.08.2010 € T RIS, TIN VY ITIFREF TR, OIRR)Te
QeR30H WDWPRITE BATwen FeIR  Bedmy wHI/. bRl evs) sdgsés
DBTBEODTY, RwERO, TSNP (WX JWRPHWOOT Tone  &ODVOT
wTde Fowo REOCH TOLF, HeTe WIT [ DI ong H[eIT YT

woﬁ:rwabal ATFLDETH TTED T3¢0 zsmmcpobmnl TeTSNB, BN SNTHR

TR, QWX TS Todedy N7, NHFE, IThe AHHTOOT, WORPITITT
BRHTWTE 50D B3 sHeRBAT T Rzt Becon. $T3 el

AT 2ORCH ez TF ToLYoDH ITCRRTEY, 0T BU©.E0°.Q0.0%F. 5O
SESYCIA IR SRBDT OBFFRY B a?owaéséz)d H003H=T zsse DTOTR)
17.11.1951 ot Magh. WO SesodR & 30/11/2011 %; sodee
a%gmmseac;:m, RJowct 2011 0w AT 2012 ©=3R dcéﬁdﬁo& p[ata)

BT LVPTCDH S50 "»)"0935. 30949102581 A 56355&& QERTLFYT® ﬂﬁ)ﬁ%
wonwdd.” Thus, the DGO no.1 has admitted very clearly that

as the DGO no.2 has not bring the said fact to his notice and
as he was very new to that post, the said mistake was
committed. Here, I have gone through all the documents
furnished along with this report. The pay slips of the DGO
no.3 clearly reveal that he had received the salary till June
2012. The service register extract of the DGO no.3 clearly
reveal his date of birth and year as 17.11.1951. The other
documents also reveal the deduction of loan out of the
monthly salary of the DGO no.3 till June 2012. Here, the
DGO no.l1 & 2 have admitted that though the date of birth
and year of the DGO no.3 was 17.11.1951, the same has been
entered as 1952 in HRMS by oversight. But, the DGO no.1

%



23.

14

being the Head Master of that school and the DGO no.2 being
the Second Division Assistant, must have gone through the
service particulars of the DGO no.3 being Government
Servants. They cannot contend that by oversight this mistake
had occurred. The DGO no.2 also cannot contend that the
DGO no.1 is solely responsible as he used to put his
signature to the pay bills every month. The DGO no.3 being a
Government official definitely he must have knew about his
date of birth and year. But still he had continued without
bringing the same to the notice of either DGO no.lor DGO
no.2 till June 2012. That itself shows his intention.

The DGO no.1 also got examined as DW-1 and produced 3
documents which are marked as Ex.D.1 & 2. He has deposed

in his chief examination as, “3&E0 ZSo® égﬁda eIch] m%o@oiadd
Bezme Q[ONY Wi SIR Teded 20T, TR TS Wi SVDLOTIy
20113Q. aéql %08 3038 R3S asadwdd: mméemmﬁobcamg&. LR
OOR Tecten BTOCHTS BT I APORAHIT ez [T
RSN, TIYOIOATOY. 0FOWT ¥ DBt oo  Beew
SRLICHT, BB BT I0RTRY TeDOMWS BTN TRDERORTTL. Beew
SRLICHT, VWSTROITRY  ONT  8o3T @ se0cHTIT
3RéRo® TN doTH  Bevn  To33 med®  201180w  IWO
RPN, TRDERCE. URT-ITIH IFE RROWTTOFD. &eren
0BT Bese O[T TDTRIOHT, WOLOTRN, ¢ TLICHY VDI
&Y OT0(RHF) DB DWFSTR0NIT  TRDTRSODYLE B
OTR0B(SHE)  WBed  Wedosen, vTHh S, AHIE  women  §eg

C =
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BFFRTONYR 39T, e ANTE  DRIDY  &XTP-33=T z:sﬁe
OFoE17-11-1951  «m),  JBWESTTR0TRY  Q:17-11-195200%H
TRDGNG, THOOHTOR BYs FeST TDIABRNDLIR IM TR, 3.
SOBT BTFP-38=T ﬂdsﬁ% 30T, %agds R3S md%oﬁwhdgﬁa’% RT2I
TRVT 0.2 BBeO0LOT TWETE ORI [ReAHIeS.  JoITRY, S8,
eS8 FReow, OIJT GO, WITEIT L ACII (GRS
PoCTRRTRL N7, whed es?zi’.racwrieémel PORRPATD.  wBeeIne ed
QU NFOR IR [T, NF D:6-2-201580%H g QeRsSonon
esdcsaiabel qHo BATRADLTNT.  ©TIY “azga%” Qe [oowd SR
BRLAYR ©IT ARTOB Iy ITFLT wRedTRAS. B Wi [IN
OTT GO, TOFEWIT d8 QeR3, PITTRRTIT  8:126—02—

201380%> AeRT Sk, TrdIR2ZR.” Thus, the DGO no.1

has admitted the mistake committed while entering in
HRMS and also about the departmental enquiry and the
punishment. Ex.D.1 is the notice dated: 26.2.2013
issued by Additional Commissioner, Department of
Public Instruction, Dharwad, calling upon him to give his
explanation for the misconduct committed by him.
Ex.D.2 is the memo dated: 6.2.2015 issued by Additional
Commissioner, Department of Public Instruction,
Dharwad, in which it is stated clearly as, “w©do3
NRTFRRTOND TIOORRY, NPRcH TRR wwged-11 SFoH NRTER
[oD AR TR FI0T HORTI SRRE  IT, SR OTTEATONG,
T03T YRT NWABeodR TLInOTORW SROZOOR BeIwonN  VesHTed
TROD PTRNI FPFTCOR TOTRNRFT =PE VYT TOINT BOFIRITHOW
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302TBH WERLTAH MWETNDLIR H00BR SwonR; IEO I S80I
ST BT FIS HI, VIS WERYR, HTY IR Po50es, XD
OTIPRY RS  FDRVTTLTNYRDLTHTEOT [0 WERNTOZ  BRF
D PoE  RERWTWNT”  HOTH OPT/ENATHTVS. NRTFRFTORHT
[ORODTY, WONETOR, FISHBY IEO AT FOICTT & @ NET
BeoR BeH[O JeRB  BesST I WIS PIARY,  FoT@ BEF T,
PO2F00B, TR0 OTPRE [y &g ToH FROTTEITNQRTIR TR,
AR, B 8208000, [NBRLTRIEOLD, IRFO FTEWY, =N,
BOTEIN 23 TSR V=OR N R0 3RRBe BRIRSR BT RTOIZ

L DRFLBey By “‘DYPoIT [ed 3730523.” Thus, a

departmental enquiry has also been conducted against
the DGO no.1 and the punishment was also awarded as

‘@od. Here, the DGO no.l had filed an application to

drop the proceedings against him by this authority as the
departmental enquiry has been conducted against him
and the punishment was also awarded. But, the said
application was rejected by the earlier enquiry officer.
Because the mistake committed by this DGO no.l
amounts to misconduct for which he had undergone this
enquiry. Further, though the DGO has committed such
a severe mistake, in the above departmental enquiry only

“mgp@” has been awarded.

The documents produced along with the report Ex.P.2

also include one document i.e, @i 3, given by the DGO

%
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no.3 in which he had agreed to deduct Rs.1,05,861/-
which he had received from 1.12.2011 to June 2012 out
of DCRG amount. Further, Ex.P.7 is the document
issued by A.G.Office which reveal the deduction of
Rs.1,05,861/- out of DCRG towards the excess pay and
the allowances drawn by the DGO no.3.

Though the Government had recovered the excess pay and
the allowances drawn by DGO no.3, the said mistake was
committed by DGO no.l & 2 during their period of service.
Here, the DGO no.2 did not file his written statement and not
taken any specific defence nor cross examined the PW-1 nor
lead his defence evidence. Later, he has been placed as
exparte. In this case he being a Second Division Assistant, he
ought to have put up the retirement/pension papers of the
DGO no.3 before the DGO no.1 before 30.11.2011 itself. But,
he did not do so. The DGO no.3, though knew about his date
of birth and year, he had continued in his service without
intimating the same to DGO no.1 & 2 and drawn excess pay
and allowances. Thus, these three DGOs have committed
dereliction of duty and misconduct while working as
Government servants. Hence, I answer point no.1l in the

affirmative.

Point No. 2 : For the above said reasons and discussion
it can be said that the charges framed against DGO no.1

to 3 are proved.

%

"
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27. Hence, I proceed to pass the following:

ORDER

The Disciplinary Authority has proved the
charges framed against DGOs 1 to 3 (1)Kiran
Kumar Kori, Head Master, (2) J.B.Hangal,
Second Division Assistant and
3)S.S.Achammanavar, (Now Retired) D-Group
Employee of Government High School, Mutthagi
Village, Kalaghatagi Taluk, Dharwad District.

This report be submitted to the Hon'ble
Upalokayukta-1 in a sealed cover forthwith.

Dated this the 18t June, 2020

0]
%&”

(K.BHAGYA)
Additional Registrar Enquiries-14
Karnataka Lokayukta
Bangalore
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ANNEXURES
Sl .
No Particulars of Documents
1 Witness examined on behalf of the Disciplinary Authority
PW-1 Sri Lingareddy, Retired Superintendent of Police,
Davangere - (Original)
PW-2 Sri S.Srikanth, Technical Assistant (Bridge) C.E. Office,
Bengaluru (Original)
2 Documents marked on behalf of the Disciplinary Authority Ex.P-1 to
Ex.P-7
Ex.P-1 Complaint filed by the complainant to SP, KLA,
Davangere (Xerox)
Ex.P-2 Report of Head Master, Government High School,
Mutthagi, Kalaghatagi Taluk, Dharwad District dated:
23/08/2012 (Original)
Ex.P-3 Report submitted by SP, KLA, Dharwad dtd:
25/09/2012 (Original)
Ex.P-4 Documents enclosed along with the report of SP, KLA,
Dharwad (Xerox)
Ex.P-5 Letter given by Sri K.Parashurama, SP, KLA, Dharwad
dtd: 20/08/2013 to ARLO-1 (Original)
Ex.P.6 Report submitted by SP, KLA, Dharwad dtd:
16/08/2013(Original)
Ex.P.7 Documents furnished by SP, KLA, Dharwad along with

the report (Xerox)

Witness examined on behalf of the DGO, Documents marked on
behalf of the DGO

DW-1 Kiran Kumar Kori, Head Master, Government High
School, Muttagi, Kalaghatagi Taluk, Dharwad District
DW-2 Jagannath Babu Hangal, SDA, Government High

School, Muttagi, Kalaghatagi Taluk, Dharwad District
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Documents marked on behalf of the DGOs through the complainant

Ex.D.1 Notice issued by Additional Commissioner,
Department of Public Instructions, Dharwad dtd:
26/2/2013 to K.B.Kori, Head Master(Xerox)

Ex.D.2

Order dtd: 06/02/2015 by Office of the Commissioner,

Department of Public Instructions, Dharwad (Xerox)

_—

Dated this the 18th June, 2020

%[T_@

(K.BHAGYA)
Additional Registrar Enquiries-14
Karnataka Lokayukta
Bangalore.



